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peiiod of time, even as late as May
and June. I found that instead of
giving  eongnisance to the genuine
demands of the employees the ma-
nagement there is behaving in a most
arrogant  way. It should not have
been so because this is a new plant
and it has made a good progress in
production. It has also got a certi
ficate from the Chief Executive and
he also conveyed his greetings to the
employees. But the local manage
ment there is not treating the employ
ees in a justifitd manner. What are
the reasons'? Why are they on
strike? During negotiations they were
told that gift bonus for the year 1991
would be given to them. But that has
not been given. Then there was a que-
stion of productivity-linked bonus at
a rate of 23 per cent as was given to
the Kota Project wunder the same
Atomic Energy  Department. We
found that at Manuguru they were trying to
reduce itto 10 per cent instead of 23 per
cent  which they should have got on a par
with  the Kota Project in Rajasthan. But
that is not done. We also found that
they were trying ot make a distinction
between the permanent employees and
the temporary employees. Secondly, we
find that the production linked bonus has
been reduced. It has not been given.
Not only that, over and above these things
they are supposed to give the workers a pro-
ject allowance which used to be paid at the
rate of 100 per cent up to the middle of last
year. Suddenly this was reduced to 75 per
cent by the end of last year. Now they
want to reduce it to 50 per cent on the ground
that certain amenities have been provided.
We find from the records the amenities for
the absence of which this allowance was
being paid have not been provided to them
and still they want to reduce the allowance
from 75 per cent to 50 per cent. All these
things put together and in spite of the
discussions, they have no* reached any
settlement. I would request, through
you, the concerned Ministry that there
should be an immediate solution to the
problem. The agitated employees have
already
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stopped work, they have given strike notice
and yet there is no response from the
management. From 14th July, for two weeks
they have been on strike and the management
is thinking of declaring a lockout. This project
is under the Department of Atomic Energy
and we cannot take the risk of closing down
such a project under the present
circumstances. I urge through you. Mr. Vice-
Chairman, the Government should imme-
diately intervene and settle the issue. Because
of the strike, the leaden of the association, the
Secretary, Mr. Narayana, and the Vice-
Preaidant, Mr. Durge Rao, were suspended in
a vindictive manner. They should be taken
back and negotiations should start so that a
settlement is reached on the issue. That is
what I am urging, through you.

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh): Mr. Vice-Chairman, I
associate myself with the issue raised by my
colleague, Shri Ashis Sen. Actually the
project is in Andhra Pradesh and it is a very
important project under the Prime Minister's
portfolio. For the last 15 days the strike is
going on and the management is not
concerned about it. On the other hand, they
are making use of unskilled black legs which
is very dangerous. Already one person burnt
his face Three hundred and forty tonnes of gas
is produced there and if they make use of
unskilled workers it is dangerous. So I would
urge upon and Prime Minister to intervene
immediately and see that the matter is settled.

Hardships being faced by workers of a
cement factory at Sawai Madhopur in
Rajasthan due to its closure



295 Special

[RAJYA SABHA]

i e ST
TE F1 W e ¥ fghaisz %
fr sagz s &1 S wwmr ar
WATECBAZ. F ATHY @7 147}
A oETTEM gear ¥ zaF A ¥
fz%ﬁq:rfm‘rfaﬁe%fs'm@wm
TE FAq dFH U &Oh EFF fAg
ST FEAA | gaE A dEe g9 F
SAH @ AT AN ¥ A ds %R
W%mﬁ&mﬁ G FLEATT
§ o 2igd fedw g { § 9% _Fadl
h‘ FAL THEH TS f—a@r Ty § AT
-ﬁ%mmgﬁ 2 oo owry ¥
™ wTw ¥ g e feg & w3 g
W Y ¥ 5 AT 9dgT ATAIL
Hﬂ‘19s7%rma$a="r frﬁﬂ'r%'ér
%sﬂt Y an%'r:m frf@rﬁ gdr &
W&W?ﬁ?o&llﬁS?%‘
AT T A% & fau 5 e 9F 5
T HAg F1 FE Aqq WG, S
7% fog o Agt 2

¥ gsry fafaree &1 @G
aismd ¥ gg fEgw s A g
favmﬁwa“‘r%mﬁm%‘wﬁ

argw g B o3 FIE S qEy #X
s e gy FOT AST G g1 &r
frdft gHd FoAt T T FH AT
T AU WY ATATT FT AT FN S,
TAAT AW FEIA T wRATT

Mentions 296

Famar me wvy Tfgs, Foa
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Coniraversial purehase of Electric
Locomotives and Railway Minister's
alleged link with ABB
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